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LOK SABHA
Thursday, 24th November, 1&55.

The Lok Sabha met at Eleven of the 
Clock.

[M r . S pe a k e r  in  the Chair] 

QUESTIONS AND ANSWERS 

{See Part /)

12 N o o n

PAPERS LAID ON THE TABLE

F in a n c ia l  A gr e em e nt  b etw e en  the
G o v e r n m e n t s  o f  I n d ia  and  B u r m a

The ParUaaentoiT Secretary to the 
Minister of FiBance (Shri B. R. 
Bhai^at): On behalf of the Minister 

Finance, I beg to lay on the Table
* copy of the Financial Agreement
between the Government of India and 
the Grovernment of the Union of 
Burma. [See Appendix I, annexure 
No. 4«).

T a r if f  C o m m is s h >n  R eports re 
S t ar ch  a nd  G i-xjpcose In du stries  a nd

G o v e r n m e n t  R e so l u t io n  thereon .

The Mmister of Comnierce and 
Industry and Iron and Steel (Sfad T. 
T. Krtohnanuidiari): I beg to lay on 
the Table a copy of each of the 
toliowing papers, under sub-section
(2) of section 16 of the Tariff Com- 

Tnission Act, IW l:

I, (1) Report (1955) of the Tariff Com-
guussdon on the continuance of pro- 
‘ tection to the starch industry- 
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(2) Ministry of Commerce and 
Industry Resolution No. 12(2)-TB-55 
dated the 12th November 1955. 
[PUtced in Library. See No. 5-392-55].

(3) Report (1955) of the Tariff 
Commission on Iftie continuance of 
protection to the glucose industry.

(4) Ministry of Commerce and 
Industry Resolution No. 12(3)-TB-55, 
dated the 22nd November 1955.

(5) Ministry of Commerce and 
Industry Notification No. 12(3)TB-55 
dated the 22nd November 1955. [Plac­
ed in Library. See No. 5-393-55.]

N o t if ic a t io n  under  C in e m a t o c r a p k
A ct

The Minister of Commerce (Shri 
Karmarkar): On behalf of the Min­
ister of Information and Broadcasting, 
I beg to lay on the Table, under sub­
section (3) of section 8 of the Cine­
matograph Act, 1952, a copy of the 
Notification No. S.R.O. 2281 dated the 
11th October, 1955, making certain 
further amendment in the Cinemato­
graph (Censorship) Rules, 1951. 
[Placed m Library, See No. S-389/ 
55].

N o t if ic a t io n  u nder  I n d u str ia l  F i ­
n an c e  C or por ation  A ct

The Mlidster of Revenoe aaA 
Defence Ezpelidlt»re (Shri A. C. 
Gnha): I beg to lay on the Table,
under sub-section (3) of section 43 of 
the Industrial Finance Corporatiui 
Act, 1948, a copy of the Notification 
No. 18/55 dated Uth October, 1955, 
making certain amendments in thft 
General Regulations, Employees' P>o- 
v id ^ t Fund Regulations, 1948, and 
Industrial Fizuuice Corporation (Issue 
of Bonds) Regulations 1949 of the




